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HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J) 

HON’BLE MR. ANAND MATHUR, MEMBER (A) 
 

Dr. Kanwarjit Singh, aged 53 years, S/o Late S. Avtar Singh, 
R/o 162-Karan Nagar, Srinagar, I/C Dy. Medical Superintendent GB 
Pant/Children Hospital, Srinagar. 

.......................Applicant 
(Advocate: None) 

 
Versus 

 
1. State of Jammu and Kashmir through Chief Secretary, Civil 

Secretariat, Srinagar/Jammu. 
 

2. Commissioner/Secretary to Government, Health & Medical 
Education Department, Civil Secretariat, Srinagar/Jammu. 

 

 
3. Principal/Dean Government Medical College, Srinagar. 

 
...................Respondents 
 

(Advocate:- Mr. Rajesh Thapa, D.A.G.) 
 
 
 

 
O R D E R [O R A L] 

 
Hon’ble Mr. Anand Mathur, Member (A): 
 

This T.A. has been received from Hon’ble High Court of J & K at 
Srinagar vide order dated 25.08.2020 and as per order of the Hon’ble 
High Court, the parties were directed to appear before Central 
Administrative Tribunal, Jammu Bench on 16.03.2021. The case was 
listed on regular cause list but no body appeared on behalf of the 
applicant. Today i.e. 16.04.2021, the case is listed for appearance of 



TA No. 62/1198/2021 
 

the applicant but no representation on behalf of the applicant and Mr. 
Amit Gupta, learned AAG appears for the respondents. 
 
2. In the TA, the applicant is seeking a direction to the 
respondents to consider him for placement as I/C Medical 
Superintendent against lying vacant post in GB Pant/Children 
Hospital, Sringar on promotion to the higher post on the basis of 
seniority and experience. 
 
3.  Accordingly, the OA is disposed of with a direction to the 
respondents to consider the claim of the applicant for placement as 
I/C Medical Superintendent against the lying vacant post in GB 
Pant/Children Hospital, Srinagar  being the applicant is eligible for 
the said post.  
 
4. It is made clear that we have not expressed any opinion on 
merits of the case while disposing of the present TA. 

 
5. No order as to costs. 

 

 
 (ANAND MATHUR) (RAKESH SAGAR JAIN) 
   MEMBER (A) MEMBER (J) 
 

JNS 


